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Eu-Joint Secretary (Oparations)
Cakbinat Secretariat.
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addition Secretary
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0 R D E R(Oral)
By _Shri_Shanker Raju. M(JI):

In wiew of the redressal of the grievance of
the applicants, cahtained in both these 0As, through
an  order passed by  the respondents on  2.4.2003,
applicant’s  counssel  seeks to withdraw both the 0As.
acocordingly, both the Oas are dismissed as withdrawn.
Moo costs.
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